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CATITN2 M

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

O.A. No. 200/9P 199
T.A. No. :

DATE OF DECISION _ 1.1.1952

Shri Vishwanath Prasad Ram & Orspepyongk Aoolicants

Shri S.P. Sharma , " Advocate for the Petitioners) #>ziic =
Versus
arrison Enginser (A.F.) & Ors, Respondent
Shri P.P, Khurana Advocate for the Respondent(s)
CORAM
The Hon’ble Mr. HP°K. Kartha, VYice=Chairman {Judl.)
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s The Hon’ble Mr. I1.%, Rasgotra, Administrative Maember,

Whether Reporters of local papers may be allowed to see the Judgement ? (j/u,
To be referred to the Reporter or not? fVv '

Whether their Lordships wish to see the fair copy of the Judgement 27
Whether it needs to be circulated to other Benches of the Tribunal ? ( b

(0ral Judgement of the Bench delivesred by Hon'ble
Mr, P,K., Kartha, Yice-Chairmzn)

The applicants, uho arg working in thes Office cf
ths Carrison Enginesr (Air Force), Tughlagabad, ars
agarieved by tha decision of the rsspondants in not
nayiny them Howse Rent Allowancsa and'in diracting rocovary
of amounts oaid to them towards H..A.

2, ‘We have hsard the learned counsel fFor both tha
gartiss and have gons through the rscords cazrefully, The

annlicant Mo,1 wes allotted » .0, Janta Flat on 4,8,7977 ‘
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applicant No.2 on 4,1,1978, and applicant No,3 an

ce I ~ . 3 5 . fe b Y 3
as Govarnment accommodation., Thay usad to oay monthiy Licoance
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Fag to the Precsident, Servicss Institute (P.S.1.) For
such accommodation, which in turn, wWould pay to thz
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ddition to this, they used to be paid svary

month H.F. A, almissible to them., Thg resmondont

3]
pu
3

o o
o L
contanded  xxxxXXXxX that as the Air Force asthoritiag hod

antaered into an agrasmant in thel
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igned licence fees on 3,7,1873 with the 2.7, 1., =h= sersugns

[L)]

in occupation of these Q.O.A..Flats arg to bes considerad
as in occupation of Government-cuned/hired accommodztlisn
In visu of this, it was daecidsd that the nersons concerned
would not be entitled to H.R,A., The rascovery af H,%, .. zs
ueil as the nen-oayment of H,M.4, is being challengad in
this =2pplication,

3. The resﬁondqnts have contended that the D.D. ., Jant-

Flats were hire? by the Air Force zuthorities and =7 =rres

Was entered into with the D.D.,7A, far that au-9nse Th
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otment of the Flat is made by the %ir Forcp subhotitisg

dirsctly to the zllottse concerned,

4, After hsaring the learned counssel for hoth tha

!
nariiess, we zre of the opinion that the ressondents cu
ef fect any recovery for the neriod prior to 17,1, 1901

till then

tha apnlicants were not/put on notice about their dig

mant to drauw H.R.&4, While thesy were in ccocung
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Flats allotted to them by the Air
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However, as regards entitlement of H,R. &4 after thay. were puif on
R0
we are of the opinion thab the apolicantywould not be so
\

entitlad as the allotment of accommodation to the apalica s
in the 9.D.4, Flats vas through the agency of the Air Force
suthorities, UWe s2e nothing illegal in treating such

allo“ment as alletment of Government accommodation fFar all

PUT PO SES,

5. fsccordingly, the anolicesticon is disposed of with
© tha following directioﬁs:—
. . (i) We hold that the apolicants will not b= entitlsd
. to Hone Rent 2llowance so long as they are
in occuaatimﬁ of the guarters zllotted to tueé
by the respondsnts; and
‘ (ii} the respondents-shall not ef fFect any recovery
of thae H.E.A..alraady paid to the anplicants
upto December, 1990,
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{I1.X, Rasgptra) . " {P.K, Kartna)
Administrative Membar - ' Vice-Chaivman({ludl,)




